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ORDER

Petition mentioned ,

2. We have heard learned counsel for the parties at length, Learned

counsel for the Petitioner has requested for interim directions.

2. After hearing learned counsel for the parties, we are of the view

that in CP No.118 of 2016 filed against the same respondent, a

consensus order was passed to the effect that the Respondents would

maintain status quo with regard to the share holding in respect of those

Petitioners. It is pertinent to point out that for 29o/o share holding , status

quo was directed to be maintained despite the offer of rights issue having

been made.

3. In respect of share holding , the position is not different than the

earlier petition, although the Petitioners in CP No. 118 of 2016 are on the

Board of Directors and also have signing powers on cheques' Therefore, for

the sake of consistency, we direct that the Respondent shall maintain status

quo with regard to the 210lo share holding of the Petitioner despite the right

offer having been made till the next date of hearing fixed for 30th September

20t6.

4. Learned Counsel for the Respondent undeftake to file the reply

within one week with a copy in advance to the learned Counsel for the

petitioner, Rejoinder, if any be flled within one week thereafter with a copy

in advance to the counsel opposite.
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